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Import of Viscose Staple Fibre

10325.   SHRI   KANWAR  LAL 
UPTA: Will the Minister of IN USTR 
be pleased to state:

(a) whether overnment have allowed 
the import of viscose t ample fibre m the 
last one year

(b) if so, the quantity imported in the 
Jast 2 years

(c) whether the imported fibre was 
exempted from custom duty and fiom 
countervailing duties like cxcise dutv, 
sales tax etc.

(d) whether indigenous fibie has to 
pay and average of Rs. 2500- per ton by 
way of excise and sales tax etc.

(e) why indigenous production of this 
commodity was not encouraged when 
indigenous technical know-how is available 
and the price of imported staple fibre was 
higher than the indigenously produced 
staple fibre and

(f) what was the loss which overnment 
incurred on account of duties, taxes etc. 
in the last 2 years 

THE MINISTER OF STATE IN THE 
MINISTR  OF IN USTR (SHRI 
JA AMBI PRASA  A AV): (a) 
Ves, Sir.

(b) About 1,98,91 tonnes of viscose 
Staple Fibre have been imported in the 
course of two and a half years.

(c) Imported Viscose Staple Fibre was 
exempt from the whole of the basic and 
auxiliary custom duties till 31st ecember 
1 3178. However,  at  present  additional 
duty at the rate of Bis. j .3a per Kg. is
’leviable w.e.f. 5-I-I979*

(d) Excise duty on indigenous Viscose 
Staple Fibre was levied at the rate of 
Rs. 1-50 per Kg. However, w.e.f. 5th 
’January, 1979, the  duty  has been in­
creased to Rs. 2*n per Kg., so as to make 
it comparable with the cost of imported 
Viscose fibre.

(e) The policy in this respect for setting 
up capacities in Viscose Staple Fibre is 
under review.  A few proposals for manu­
facture of Cellulossic fibres have been 
approved in the past their implemen­
tation has, however, been slow.

(() At the time of issuing Exemption 
Notification in 197, the revenue  loss 
was taken as notional as it  was thought 
that no imports woifld take place in the 
absence of exemption.

Fire la Home Ministry

1032.  SHRI J OTIRMO  BOSU: 
Will the Minister of HOME AFFAIRS 
be pi rased to state:

(a) whether it is a fact that many files 
and records were burnt in a fire in Home 
Ministry

(b) if so, the details tJiocof: and

(c) the action taken and outcome of tin* 
inquiry and such other rrlevani iact 
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THE MINISTER OF STATL IN THE 
MINISTR OF HOME AFFAIRS AN 
IN  THE  MIMSTK  OF  LAW, 
JUSTICE AN COMPAN  Al I-AIKS 
(SHRI S. I) PATH) : uO Sn.t fil* 
and diaft coinniunuatn n.s nuuut U 1 
issue were destroyed in the fie vhjfh 
broke out on 2tst April. 1070 in  j 1 in 
of the Issue Section of thr Rfc ijt u d 
Issue Branch of the Home Mimstiv was 
located.

(b) A preliminary luncv shows il: t 
about 4 files and 13a papers vrre 1 st 
in the fire. These were  not smet 01 
confidential papers.   A detailed n- 
fication regarding the papeis lost is ben g 
made.

(c) Senior officers of the Ministry as 
well a* the Fire Adviser visited the site at 
the time of the fire.  The Fire AdUrx 
was asked to give a report tfgaidirg ti e 
cause of the fire and to suggest a.piopriaie 
measures to prevent recurrence of si.h 
incidents in future.  According  to his 
preliminary investigation  rq n, tl  r 
are reasons to believe that the fire was 
caused by an electric rtiori ciicuit near 
one of the pairs of tube lights fitted in the 
cabin. However, the  possiblity of care­
less smoking being the cause of f e cm i ot 
be ruled out, according to the prelimirwr v 
report. Experts from Central Forrrsic 
Science Laboratory have collrctrd fi*rr pies 
of the debris for investigat ion.  A t’mi ’ d 
investigation report will 1cgiven by tie 
Fire Adviser on receipt of itport frcm the 
Central  Forensic  Science  Lsboi atoiy.

Objection to tbe allocation of fumd* 
to backward States

10327.  SHRI BE ABRATA MRU A: 
Will the Minister of PLANNIN  be 
pleated to state:

(a)  whether developed Slates in rdia 
have made a formal objection to the 
allocation of amount transferred to the 
backward States as a result of pnmingof 
certain projects and
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(b) decision of the overnment and the 
N... on this objection 

THE MINISTER OF STATE IN THE 
MINISTR OF PLANNIN  (SHRI 
3FALUR RAHMAN)  : (a) No, Sir.

fb) oes nol arise.

Alleged corruption of deputation* sts 
of Cement Corporation of India

103,28.   SHRI   HALIMU IN 
AHMA: Will the Minister of IN US­
TR be pleased to sfate:

(a) numher of c*nif*nt industries which 
are producing more than their rated ca- 
j>icitirs with details of names and location 
of plants

(b) whether it is a fact that some ov* 
ernment officers are going on deputation

for Cement Corporation of India but fhey 
arc very corrupt officer* and

(c)  If not, the names of overnment 
officers who have joined CI during 
last 3 moths and those who are likely to 
join shortly in CI thereof 

THE MINISTER OF STATE IN THE 
MINISTR  OF IN USTR  (SHRI 
JA AMBI PRASA A AV) : (a) 
There are 20 cement factories, which are 
producing cement more than their installed 
capacities. A  statement showing their 
names and locations is attached.

(b) No, Sir.

(c) No overnment officer has joined 
the Cement Corporation of India Limited 
during the last three months, nor is there 
any proposal to appoint shortly a ov­
ernment officer m the Corporation.

Statement

Sntmml shown nim"> an I location of eetntrt factories which produced cement more than their installed

cafxjcih  during  1978
(In lakh tonnes)

SI.
No.

Name of the Factory Location

1  Associated C-m-nt Cos. Ltd.

4 Jammu  Kushmir Cement Works

3 Hindustan Sugar Mills Ltd.   . .

4 Btrla Cement Works   ,

5 ThIn lustrial  velopment C irporation
L*d.

fihup mdra (Haryana) 

Nimbihua (Rajasthan1 

Udaipur (Rajasthan) 

Chittorgrarh (Rajasthan) 

of Orissa Bargarh (Orissa)

6 O im Cement Ltd.

1  Assorted Cement Cos. Ltd.

8 o.

9 Century C*m-nta

10 Associated Cement Cos. Ltd.

* o.

14  v’,*y Ca21t Co. Lti

*3 o.

*4 o.

.  Rajgangpur (Orissa)

.  Banmore (Madhya Pradesh)

Jamul (Madhya Pradesh)

Tilda (Midhya Pradesh 1

,  Kymore (Madhya Pradesh) 
(White cement)

Sevalia (ujarat)

.  Ahmedahad (iyarat)

Sikka (ujarat)

Sewree (Mahamihtra)




